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New Delhi this the i6th day ot Augusi., 192-e

Hni, bie 3mtkshmi Swaminat han , Member (J )
Hoiv'ble Sh.. N. Sahu, Hember(A)

/ )̂\
N<<

Sh: Gopal Krishan Taank,
3/o Slw. Sadhu Ram Taank,
R/o 5/158, DOA Flats,
East of Kailasi'pGarhi ,
New Deal hi,:

App], leant

'pi-esent none)

D i i"ectoi" of Estates,
Ni rman B hawan,,

Newi Del 111--11,:

versus

(through Sh., VSR Krishna, advocate)

Responcient

ORDER(ORAL)

Hon "b1e SmtLaks hm i Swam i nat han , Hernbe r ( j )

The applicant who is working witli the

Miriisti-y of Communications is aggrieved by tlie

aci:::iori of the respondents in not: ailoting gover timen (,

accommodation to him on out of turn basis, although

according to him he should have been allotted the

accommodation on or before 5.,2 ,,1993,, This, he claims

wa;r in accordance with the rules and recommendations

of the then Hinister,,

2:. The respondents in their- i~epiy have

subrn:ittied that they have issued a sanction lettoi-

•for & ad hoc allotment of government quarter (T.. B.)

without restriction of locali ty/f ioor on n8:!<t.

available vacancy (NAV for shoi-t) basis by Hlriister

of iState (HOS foi~ short) on 2S,:7.,92 vide their
:



9-

sanction letter dated 05.08.1992. His name has been

listed at; 31. No., 1022 for £& ad hoc NftV <s,anc:tiori

wait list (Wl ) ., Shri VSR Krishna, learned connsel

for the r'espondents has also subrnitted thai as per

the then e;:<isting rules and instructions,

applicant's turn would arise according to the

listing in the SI„ No. i.e. 1022 for ad hoc

allotment. He has also submitted that duriing tJie

peiiciency of the O.A., the Hordbl® Supreme Gourd:; iias
)dP

prcM'iouncerJ fte decision in Shiv Sagar liwari '-'s.

U..0.2 ( :l997 (:i.) see 444. I n Vi ew of t hi s dec i s i on ,

the Id.. counsel has submitted that the earlier

sanc:i:;ion letter would lose its sanctity and

resp'ondents are obliged to follow the law J.aid down

in S..S» Tiwari's case (supra) .

:3„ (.'le have considered the pleadings on

record aiid the} submissions mads by the learned

c o!..! n s e 1 f o i'• t h e r e s p o n d e n t s „

4„ We see force in the submissions made by

the leannsd counsel for the respondents that after

the judgement of the Supreme Court in S..S. Tiwari's

case (supra),, the decision of tine competent

authc:'rity to place the applicant's case at Sl„

Ho.1022 for out of turn allotment loses its

sanctity., The r-espondents are bound by the decision

of the Hon'bie Sup^me Court and have to strictiy

ab:i.de by the rules regarding allotment/out of turn



,-i j 1o1: ms nt of• gove r nni e n1: a c c; ommo<::i £i t .i ori i' cj j i y j •̂

;-iC)ve ra 1inan c ssi'~ vaa ts „

5 _ Xri view of the above paasitiijri , rOie aJ

; a, caiaonixsyed „ Ho orcieo as to costs.:.:

.• <!;V., \
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